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Record of Proceedings

At the outset, the learned counsel for the Petitioner prayed that it may be
granted time to file its rejoinder to the replies filed recently by the Respondents-
MPPMCL, Rajasthan discoms, PSPCL and HPPC. He also submitted that in
response to the objections raised by the Respondent PSPCL that no supporting
documents have been filed by the Petitioner in support of its claim for damages, the
Petitioner has filed the same through an IA, after serving a copy of the same on the

Respondents.
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2. The learned counsel for the Respondent PSPCL, however, submitted that
since voluminous documents have been filed by the Petitioner, the Commission
may examine the question of ‘admissibility’ of the claims of the Petitioner, in the
petition, before examining the same on merits. On being pointed out by the
Commission, that the IA does not form part of the record of the Commission, in the
present proceedings, the learned counsel prayed that it may be permitted to file its
reply on the ‘maintainability’ of the same. In response, the learned counsel for the
Petitioner, while pointing out that the documents have been filed to substantiate/
support the claims, submitted that the Commission, if considered necessary, may
examine the issues on ‘maintainability as well as on merits.

3. The learned counsel for Respondent TPDDL prayed that it may be granted
time to file its reply to the additional affidavit dated 14.8.2023, filed by the Petitioner.

4. The Commission, after hearing the parties, adjourned the hearing of the
petition. The Commission permitted the Respondents to file their replies, on the
additional affidavit including the IA filed by the Petitioner, on or before 13.11.2023,
after serving a copy to the Petitioner, who may file its rejoinder, if any, by
4.12.2023. The Petitioner is directed to submit a brief note regarding the relevancy
of the subsequently submitted documents in a tabular form. Pleadings in the matter
shall be completed by the parties within the due dates mentioned, and no extension
of time shall be granted.

5. The Petition along with 1A will be listed for hearing on ‘maintainability as well
as on merits’ on 20.12.2023.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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